
l'rtlao~s her, 18Ycl,  \.- " 

Nu. R JM. O I 82 / S(18 I 5)PRSN2.--In cxcrcisc of the yo wcrs conferred by 
clnuses ( I  I), (27) and (28) of section 59 of the Prisons Act. 1894 (LX of 
18941, in its upplication to the State of Mobnrnshtra aud ;of aU other 
powars cuabliny i t  it\ that behalf, the Oovernmcnt of Mahczrashtra hereby 
mnkos the followiug rules further to umand the Maharashtra Prison (Diet 
for Prisonars) Rulos, 1970, namely :- 

1 .  Thoso rules muy bc called the Mahnrashtxs Prism (Diet for 
Prisoners) (Second Amendment) Rules. 1982. 

2. 111 t8ule 60 of the Mahnrashtra Prison (Diet for Prisoners) Rules, 
1970, in sub-rule (31,- 

( a )  After !he words " Republic Day y", the words " and Independence 
Day " shall be inserted ; and 

( 6 )  for the figure arid word " 25 paise ", the words '' one rupee" shall 
bc subsritutcd. 

By wrder and in the name of the Governor of Maharashtra, 

K. B. DABHOLKAR, 
Assisran t Secretary to Govemcn  t. 

Note,--Thc Msharashtra Priscn (Diet for Prisoners) Rules, 1970, were last 
a~ncndetl by Governtnen t Notification, Honle Depzrrtlnent, No. BSA. Ol77/ 19 J (96 1)- 
PRS-2; dalcd the 3rd March *1982, and published on p. .lOS of the AfuharusJarru 
Go\wn~nrcctt Gazeria (Extra Ordinary), Part IV-A, dated 3rd March 195'2. 

Manualaya, Bombay 400 032, dated the 29 t h September 1982. 
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\ BOMBAY MOTOR VEHICLES RULES, 1959. 
No. MVR, 0682/68 1-TRA-2.-Whereas the Government of Maharashtra 

is satisfied that the lnolor vehicle being a Catering van bearing the chassis 
0. 344052Q92030 and Engine No. 692D0209803t belonging to the 

rs. hdiaa Airlines, Santactuz, Bombay, is found suitabIe for carrying 
out work of public pwpose ; 

thorefore, in exercise of the powets conferred by the second 
N ~ C  (2) of rule 166 of the Bombay Motor Vehicles Rules, 
crnnlent of Mahamshtm, is hereby pleased to exempt the 

1 the opcradon of the provisions of the mid--rule 166 of 
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